- CENTRAL NDNINISTRATIVE TRI%UNAL

CALCUTTA BENCH

No! g,—_, 403 of 96 : ;: | [Date of Order 3 164441996
‘Present : Hon'ble mr.m.s Mukherjee, Rdninistrative Member

HOn'ble Nr.P.Dutta, JUd‘ici‘lal '%a.ﬂber ,

- "

TVLSRINIVASAN- & ORS.
, | :

vs. . | | |

UNION OF INDIA & ORS. |
L

Ms.K.Banerjes, counsel appe%rs for the appliQantgra

and Ms,8,Ray, counsel appears.for the respondents., MsRay

submits on instruction that 82 posts.$entioned in impué
annexure 'B' to the gpplication belongs tb 25% quote
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there is no relaxation of educationél quallfzcatian as in\

graph 159(1)(i)of the IREM, Under the |circumstances there is
Banarjee o ?
no need for interlm ordar. Ms.Ruy, houkvem, contests this fact,

Cn hearlng both 31des ‘we are not inclined to pass an} ibterim
order at this stage. The matter ba adjburned to '13.9“95%1 for

Further admission hearing. Reply to be|Piled at least one we ek

before the date., However, any seledtioﬁ made in the process.

shall abide by the result of the appliii:ation provided the appli-

cants implead the candidétes”a$ partie?. ﬁ

1

- 2e Let a plain copy dthhis orﬁar'be handed oveé to both

the counssel for necessary action, w . | o
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